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SC Mo 2905416

FIR No: 1452006

P= Sadar Barar

State Vs, Rakesh @ Shiva

18.08. 2020
Through vides conferencing

It is informed by the Staff that Ld. PO has been tested Corona Pasitive, therefore, matier has
been put up before me.

Physical functioning of District Courts has been suspended in terms of Order Na.
JIVRGDHC 2020 dated 15.08.2020 of Hon'ble High Court.

Present Sh. Alok Saxena, Ld. APP for the State.
Accused i on bail prior 10 lockdown period but mot present today.
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S hotwali

Stute W Amit Kumar

W is infarmed by the Stail that Ld. PO has been tested Corona Pasitive, therefore, matter has
been put up before me,

Physical functioning of District Courts has been suspended in terms of Order No
JIVRGDNC 2020 dated 1508 2020 of Hon'ble Nigh Court.

Present: Sh. Alok Saxcena, Ld. APP for the State. e
Accused 5 on interim bail vide order dated 18.04,2020 but he &5 not present today,
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The matier was lastly listed on 06.08.2020 prior 1o suspension of physical fanctioning
of district courts. However, thereafier, matter could not be tken up duc o suspension of work in
terms of various office orders issucd by Houble High Coun. The last of such Order No. =
122RGDHC2020 has been issued by Ld Registrar General, Delhi High Count on 15082000
M'thdmﬁhﬂi“ﬂil,'ﬂ#ﬂ;
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CAN0: 2eb 2019
Ravi vs Staie

15.08.300

Threugh video conferencing
It is informed by the Staff that Ld. PO has been tested Corona Positive, thergfore, matter has
been put up before me.

Physical functioning of District Cowrts has been suspended in terms of Order No.
322RGIDHC 2020 dated 15.08.2020 of Hon'ble High Court. gy S

Present: Nonc for appellant
Sh. Alok Saxvena, Ld APP for the Sate.

The matter was lastly listed on 05,03.2020 prior to suspension of physical fu neti
of district courts. However, thereafier, lﬂunﬂmhihqhumh_
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SC Mo, 4572020

FIR Mo DIZB03R20019

'S Sarai Hohilla

State Vs, Igbal & ors

TR.08. 2020

Threugh video conferencing

It is informed by the Stafl that Ld. PO has been tested Corona Positive. thereflore, matter has
been put up belore me.

Physical functioning of District Cowrts has been suspended in terms of Order No.
JIVRG/DHC2020 dated 15.08.2020 of Hon'ble High Court.

Presem: Sh. Alok Saxena, Ld. APP for the Siate, Ay
All accused on bail prior to lockdown period but they are not present today. X

The matter was lastly listed on 24.01.2020 prior to suspension of physical functioning
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SC Mo, SRV2007
FIR No: 22017
s Kamla Market

State Vs dvoti

185.08. 2020

Through viden conferencing

It is informed by the StalT that Ld. PO has been tested Corona Positive, therelore, matter has
been put up before me.

Physical fonctioning of District Courts has beem suspended in ferms of Order N

AIVRG/DHC 2020 dared 15.08.2020 of Hon'ble High Court.

Present: Sh. Alok Saxena, Ld APP for the Suate.
Accused Jyoti is on bail prior 1o lockdown period but not present today.

The matter was lastly listed on 11.02.2020 prior to suspension of physical functioning
of district courts. Hnwntr.dmuﬁer.nuunmldmhcuhnwdmmmpmhnn[mm
werms of various officc orders issued by Hon'ble High Count. The last of such Order No.
322/RG/DHC/2020 has been issued by Ld. Registrar General, Delhi High Court on 15.08.2020
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FIR Mo: 162016
PS Subzi Mandi Railw ay Siation

Slate Vs, '_'«i-lniﬂ:-t Lgzarwal

15.08. 2070

Through video conferencing

It is informed by the Staff that Ld. PO has been tested Corona Positive, therefore, matter has
been put up before me.

Physical functioning of District Couwrts has been suspended in terms of Order No.

JIZRGIHC 2020 dated 15.08.2020 of Hon'ble High Court.

Sh Alok Saxena, Ld. APF for the Sute.
Accused is on bail prior to lockdown period but ot present today.

Present:

The matter was lastly listed on 20.02.2020 prior to suspension of physical functioning
of district courts. However, thereafter, matter could not be taken up due 10 suspension of work in
terms of various office orders issued by Honble High Court. The last of such Order No.
332 RG/DHC2020 has been issued by Ld Registrar General, Delhi High Court on 15.08.2020
thereby MMEM!MNEEW}MMHMﬁ"HMWﬂMW
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18.08. 2020

Through vides conferencing
It is informed by the Stafl that Ld. PO has been tested Corona Pesitive, therelore, matier has

been put up before me.
Physical functioning of Distriet Coorts has been  suspended in terms of Orider No.

AXVRGDHC 2020 deted 15052020 of Hon e High Uoort.
Sh. Alok Saxena, Ld. APP for the Sume.
All socused persons are on bail prior to lockdown period but not present today.
The matter was lastly listed on 06.02 2020 prios 1o suspension of physical functioning
of district courts. However, thereafier, matter could not be taken up due 10 suspension of work in
terms of various office orders issued by Honble High Court. The last of such Order No.

33 RG/DHC2020 has been issued by Ld. Registrar General, Delhi High Court on 15.08.2020
thereby extending the suspension of physical functioning of counts till 31,08.2020 and dirccting 1o
take up all the matters {excepl where evidence is 10 be recorded) through VC.

Previously, the mater was fixed rnrpwuuﬁmwii-uﬂ.ﬂh-uhunh

mmdednpﬂdimﬁmsﬂmeH:HighCmﬂiMNhﬂmmﬂhm
Courts due to current 'M'.Shﬂnﬂhpﬂﬂuuﬂdmﬂm-ﬂwm

adjourned for purpose fixed on 09,11.2020.
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S Mo 63207
FIR Moz 117720017
P5: Drarva Ganj

State V. Lootan Yadav @ Haju & anr

TR.08_ 202
Throwgh vides conferencing
It is informed by the Stafl that Ld. PO has been tested Corona Positive, therefore, matter has

heen put up before me,
Physical functioning of District Cowrts has been suspended in terms of Order Ne.

NYRGDHC2020 dated 15.08.2020 of Hon'ble High Court.

Present:She Alok Sanena, Ld. APP for the State
Accused Lootan Yadav is on Interim bail vide order dased 26.05.2020 but not present

sy,
Accused Manoj is on imtenim bail vide order dated 0206.2020 but not present today

The matter was lastly listed on 07.03. 2020 prior 1o suspension of physical functioning
of district courts. However, thereafier, matter could not be taken up due w suspension of work in
ferms of various office orders issued by Honble High Coun. The last of such Order No.
12VRG/DHC/2020 has been issued by Ld Registrar General, Delhi High Court on 15.08.2020
thereby extending the suspension of physical functioning of courts till 31.08.2020 and directing o
mkeupdlmmm[mmnihmhnhmwm
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L Mo TI92007
FIR Mao: 4092006
I"S: Sarai Rohilla

State Vs, Rajesh Malik & anr

18,08, 2020

Through video conferencing

It is informed by the Stafl that Ld. PO has been tested Corona Pasitive, therefore, matier has
been put up before me.

Physical functioning of District Courts has been suspended in terms of Order No.

IVRG/DHC/Z020 dated 15082020 of Hon"ble High Court.

Present: She Alok Saxena, Ld. APP for the State.

All accused persons are on bail prior to lockdown period but not present inday

The matter was lastly listed on 29.01.2020 prior to suspension of physical functioning
of district courts. However, thereafler, matter could not be taken up due o suspension of work i
terms of various office orders isswed by Honble High Coun. The last of such Order No.
322RG/DHC2020 has been issued by Ld Registrar General, Delhi High Court on 15.08.2020
thereby extending the suspension of physical functioning of courts till 31.08.2020 and directing to
take upiliﬂlcnﬂmimcp!ﬂmwﬂmﬂ#i;whlﬂﬂﬂlww.

Previously, the matter was fixed for prosecution cvidence. Evidence is not to be
mﬂﬁmpﬂdrﬁmmanm'hh}hghﬂwﬂmwnfmwﬁdmnH: Diistrict
Courts due mw‘PﬂHﬂ'~ﬁﬂmiFﬂ#mm“mmmm

adjourned for purpose fixed on 19.11.2020.
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FIR No: 102017

P%: Subai Mandi

ataie Vi, Kamal Kumar @ Senu & anr

IE.O8 2020

Through viden conferencing

It is informed by the Stalf that Ld, PO has been tested Corona Positive, therefore, matter has
been put up before me,

Physical functioning of Districi Courts has been suspended in terms of Order No
JILRGDHC 200 dated 15.08.2020 of Hon'ble High Court,

Prescni: Sh. Alok Saxena, Ld. APP for the State.

All accused persons are on bail prior w lockdown period but not present today

The matter was lastly listed on 01022020 prior o suspension of physical
functioning of district couns. However, thereafier, matter could not be taken up due o suspension of
work in terms of various office orders issued by Hon'ble High Coun. The last of such Onder No.
32VRG/DHC2020 has been issued by Ld Registrar General, Delhi High Coust on 15.08.2020
thereby extending the suspension of physical functioning of courts till 31.08.2020 and directing to
tike up all the matters (except where evidence is 1o be reconded) throwgh VC.

Previgusly, the matter was fixed for prosecution evidence. Evidence is not 1o be
mm‘dﬁdupﬂ'diﬂﬁmﬁﬂme‘bk Hiﬂfﬂtiiiwnfmf-:ﬂﬂliﬁ:ﬂhﬁu
Courts due to current *Pandemic”. Since none is present on behalf of accused, therefore, matter stands
m}mumdfm'purpmﬁlﬂdﬁ 12.11.2020.

AVEEN KUMNR KASHITAR ST o=
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SC No. 9922018

FIR No: I30/201K
PS: Subzi Mandi
State Vs, Sanjay

15.08.2020
Through video conferencing

1t is informed by the Staff that Ld. PO has been tested Corona Paositive. therefore, matter has
been put up before me.

Physical functioning of District Courts has been suspended in terms of Order No.
32/RG/DHC/2020 dated 15.08.2020 of Hon'ble High Court.

Frmcntﬁh.ﬁhkﬂ.ml.d.ﬂ??fwﬂtsm:.
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werms of various office orders issued by
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SC Nao. 4312019
FIR No: 142009

F&: Bara Hindu Rao

State Vs, Hari Ram

1R.08. 2020

Through video conferencing

It is informed by the Staff that Ld. PO has been tested Corona Positive, therefore, matter has
been put up before me.

Physical functioning of District Courts has been suspended in terms of Order No.

322/RG/DHC2020 dated 15.08.2020 of Hon'ble High Court.

Present: Sh. Alok Saxena, Ld. APP for the Suate.

Accused Hari Ram not produced from JC

The matter was lastly listed on 06.03 2020 prioe b0 suspension of physical functioning
of district courts. However, thercafter, maticr could not be taken up due o suspension of work in
torms of various office orders issued by Hom'ble High Court. The last of such Order No.

322/RG/DHC/2020 has been issued by Ld. Registrar General, Delhi High Court on 15.08.2020

thereby extending the suspension of physical functioning of courts till 31.08.2020 and directing to
take up all the matters {(except where evidence is 10 be recorded) through VC.

Previously, the matter was fixed rurpqwﬁmwiﬂmhﬂnnhmtw!:
recorded as per directions of Hon'ble Hi;hcmniﬁ:-rnfmhudﬁ-Wuufkmmn
Courts due to current *m*.shumimmhﬂdmdMuﬂnm

ourned for purpose fixed on 28.10.2020. :
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CA No. 4902019

Ajay Kumar vs Javin Apparwal

1808 2020
Through videa conferencing

It is informed by the Staff that Ld. PO has been fested Corona Pasitive, therefore, matter has
been put up before me.

Physical functioning of District Courts has been suspended in terms of Order No
JIURG/DHC2020 dated 15.08.2020 of Hon'ble High Court.

Present: Moni for appellam

Ihnuuﬂmluﬂyliﬂndmllﬂ]lﬂlﬂpiuwmpmhmﬁf;ﬁjﬁnlﬁuwﬁmiﬂ;
of district couns. However, thereafier, matter could not be taken up due 10 suspension of work in
wrms of various office orders isucd by Honble High Court. The lat of such Order No.
JZLRG/DHC 2020 has been issued by Ld Registrar General, Delhi High Court on 15.08.2020
thereby extending the suspension of physical functioning of courts tll 31.08.2020 and directing to
take up all the matters {(except where evidence is to be recorded) through VIC.

Previously, the matter was fixed for issuance of notice 10 respondent.. Mo adverse
order is bemng passed due to restricted functioning of courts m view of current situstion of *pandemic’
and in view of office order no.322/RG/DHC/2020 dated 15.08.2020 of Ld. Registrar General, Delhi
High Coun. Since none is present on behalf of appellant, therefore, matter stands adjourned for
purpose fixed on 03.11.2020.
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FIR Mo: 81197
S : Paschim Vihar

Silate Ve Nalin & ors

I5.08.2020
Through viden cinlerencing

It is informed by the Staff that Ld. PO has been tested Corona Pasitive, therelfore, matier has
been put up before me.
Physical functioning of District Courts has been suspended  in terms of Order No.

JIVRG/DHCZO20 dated 15.08.2020 of Hon'ble High Court.

Present: Sh. Alok Saxena, Ld. APP for the State.
Mone fior MHC{M) PS

The matter was lastly listed on 11,03.2020 prior o suspension of physical functioning
of district couns. However, thereafier, matter could not be aken up due 1o suspension of work in
terms of various nmmwwmmﬁmmhﬂﬂ&hﬂm
I2XYRG/DHC 2020 has been issued by Ld. Registrar General, Delhi High Coun on 15.08.2020
thereby extending the suspension of physical functioning of courts till 31.08.2020 and directing 1o
take up all the matters (except where evidence is to be recorded) through VC. :

Previously, umwmmmuwuﬁﬁmhhﬁ
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FIR Noa: 101197
s Paschim Vilar

State Vs, Parvesh Goval & ors

188 2020

Through video conferencing

It iw informed by the Staff that Ld. PO has been tested Corona Pasitive, therefore. matter hias
been put up before me.

Fhysical functioning of District Courts has been suspended In terms of Order No.
JIVRG/DHC2020 dated 15.08.2020 of Hon'ble High Court.

Preseal: Sh. Aok Sanena, Ld. APP lor the State

Mone for MHC{M) P5

The maner was lastly listed on 11.03_2020 prior 1o suspension of physical functioning
of district couns, However, thereafter, matter could not be mken up due w suspension of work in
terms of various office orders isswed by Honble High Court The last of such Order Mo
IPHRGDHC 2020 has been issued by Ld. Registrar General, Delha High Court on 15.08.2020
thereby extending the suspension of physical functioning of courts ull 31.08.2020 and directing o

take up all the matters (except where evidence is to be recorded) through VC.

Previously, the maner was fixed for awaiting the receipt of original file from Hoa'ble
High Court of Delhi. No adverse order is being passed due to restricted functioning of courts in view
of current situation of ‘pandemic’ and in view of office order no 322/RG/DHCIZ020 dated 15.08.2020
of Ld. Registrar General, Delhi High Court. Since none is present on behalf of applicant, thercfone,
matter stands adjourned for purpose fixed on 09.1 1.2020. MAVEEN KLIMAR PP P——

EASHYAP mmrm-aw
{(Naveen Kumar Kashyap)
Link Judge/ASJ-4, Central Disirict
n Tis Hazari Courts, Delhi
 18.08.2020
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CA No.20r2020
Suraj i@ Anurag Vs. The Siate of NCT of Delhi

Fresh appeal petition received by way of assignment. Let it be checked and

regisiened.

Fresent

an 09.09 2020

Mone

Mo urgency i pleaded in the inslant case. Therefore, pul up for consideration

NAVEEM KLMAR Chgasky gt A D LB
KASHYAP - i 1 e
(“aveen Kamar Kashyvap)
Link Judge AS)-04, Central District
Tis Marari Courts, Delhi
18.08.2020




